195 Personal Explanation
[Secretary]

1 am directed to enclose a copy of the
Code of Civil Procedure (Amendment)
Bill, 1970, which has been passed by the
Rajya Sabha at its sitting held on the
17th Movember, 1970."

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the Housc the Code of Civil Procedure
(Amendment) Bill, 1970, as passed by Rajya
Sabha.

COMMITTEE OF PRIVILEGES
Twellth Report

SHRI R.D. BHANDARE (Bombay
Central) : 1 beg to present the Tweifth
Repor! of the Committee of Privileges.

CORRECTION OF ANSWER TO
SUPPLEMENTARIES ON S.Q. No.
728 RE: COMPENSATION TO
FAMILIES OF EMPLOYEES
OF H E.C. RANCHI

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : May I lay the Statement on
the Table ?

MR. SPEAKER : Yes.

SHRI MOHD, SHAFI QURESHI : 1
lay on the Table a statement correcting the
answer given on the 1st Sept, 1970 to
supplementaries on Starred Question No,
72% regarding con.pensation to the families

of employees of H.EE.C. Ranchi. [Pigeed in
Library. See No. LT—4362/.0]
12.54 brs.

PERSONAL EXPLANATION

SHRI LOBO PRABHU (Udipi): On

NOVEMBER 24, 19i0

Appointment of J.C. 195

(Motion)

19-11-70, Shri C. Panigrahi stated that when
we were on committee together, ke found
me reeding & book in which there were 45
piclures, “w. ich were ioteresting™. The
book was & collection of photos from the
Konarak temple, published probably for the
information of tourists, It was the property
of an Orissa MP and I considered Shri
Panigrabhi also should see th: art of their
State.

SHRI SURENDRANATH DWIVEDI :
He has seen them in original.

SHRI LOBO PRABHU: It did not
attract sec, 291, as the Minister presumed
because that section exempts protected
monuments, I tender this explanation to
prevent the wrong impression created.

12 55 hrs.

MOTION FOR APPOINTMENT OF

JOINT COMMITTEE FOR EXAMI-

NATION OF AMENDMENTS TO
ELECTION LAW

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : | beg to move :

“That the question of amendments to
election law in the context of the debates
in the Lok Sabba in the course of
supplementaries to Starred Question No.
580 answered on the 25th August, 1970
be referred to a Joint Committee of the
Houses for examination and report with
instructions to report by the last day of
the first week of the next session ;
that the Committee shall consist of 21

Members, 14 from this House to be

nominated by the Speaker and 7 from

the Rajya Sabha to be nominated by
the Chairmun, Rajya Sabha ;

that the Speaker, if he agrees to be a
member of the Committee, shall be
the Chairman of the Committee ;
otherwige, the Speaker may nominate
one of the members of the Committee
to be its Chairman ;

that in order to constitute a sitting of
the Joint Committee, the quoram
shall be one-third of the total number
of members of the Joint Committee ;
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\Motion)
that in other respects the Rules of
Procedure of this House relating to
Parlizmentary Committees shall apply
with such variation: and modifications
as the Speaker may make ; and
that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said joint Committee and communi-
cate to this House the names of 7
members nominated to the Joint
Committee by the Chairman of the
Raiya Sabha.

MR. SPEAKER : The question is :

“That the question of amendments to
election law in the context of the
debates in the Lok Sabha in the course
of supplementaries to Starred Question
No. 580 answer~d on the 25th August,
170 be referred to 8 Joint Committee
of the Houses for examination and
report with iostructions to report by the
last day of the first weeck of the npext
session ;
that the Committee shall consist of 21

members, 14 from this House to be

nominated by the Speaker and 7 from
the Rajya Sabha to be nominated by
the Chairman, Rajya Sabha ;

that the Speaker, if be agreesto bea
member of the Committee, shall be
the Chairman of the Committee ;
otherwise, the Speaker may nominate
one of the members of the Committee
to be its Chairman ;

that in order to constitute a sitting of
the Joint Committee, the quorum
shall be one-third of the total number
of members of the Joint Committee ;

that in other respects the Rules of
Procedure of this House relatiog to
Parli y C ittees shall apply
with such variations and modifications
as the Speaker may make; and

that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and com-
municate to this House the names of
7,members pominated to the Joint
Committee by the Chairman of the
Rajya Sabha.

The motion was adopied.

12.57 hrs.

RE: DISMISSAL OF A LECTURER
OF SALWAN COLLEGE, DELHI

st ag faag (Wi7) : weaw wEiay,
Tt dl qor qg@ fasr &= 7 = a3
w9 F A oF gwe ggh ¢ fRar
o7 | 99 §HA AT gH AW A |iT F1o9F
ff 3@ 9T T@E FW FT A A A
fear sz #ifs @ aoa & s dA
NI A3 gUR ! OF 5 g A §
gfem<d w1, AmfwT 7 w@FE=Tar 11
Far gk d@fqum & SgE wiaw-awH
faaEgi av 71 OF 7 adi 5 fec ar
gAR Qg Wgg F FAC A amfa w=r
qHAT §, ATqUTE S F FAC A WY @Y
§...cq=9A.. AU HIWAT WY AT Al
Fgl @ S ? @Y oF 1 AT Sl
guf faargi 1 2 amfiwi & afawd
F1 ¢ g8 g9 g f fog ferw gt
1 gfafadt aree s ¥ emr
¥ g & "R ¥ 95 gfama
waar faar wmar § #r 9w fasq den
# gewgtiadar & grare g fear @
gearas F1 fAwea &1 afgwre fear o
arar g ?ER dEa §Ee g fw osar
Tq  qWETr W Wi geweasar &t
WA WIFA FY gArem fwat @ st

FY 2 aFd § WIF WX A §a g 9%
& gU € OF waE e ¥ QeI

o A wew fagrd o § 40 g0 —W
TR # famr —<maw araw o i
FI g% | HOA1 AITAAT 9T &7 ETEA
% fag fvemet Y w9 1 fg w9t
¥ WS 4T IW FT  WIGW | Tl Fgl
g 7 faeedl Y QT AT ATET WEANW J9V
feeeit famafaaem & @I 1 @ a@
F1 ¥FL WA 24 ATTEC T qg1 T CF
9 AHET & G2 '

T% qar 4@ 5w oewgw g



